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MR. DEPUTY-SPEAKER: Now, the House will take up item no. 15.
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SHRI ADAGOORU H. VISHWANATH (MYSORE): Mr. Deputy-Speaker, Sir, thank you for giving me an opportunity to speak
on the Bill.

Sir, at the outset, I must congratulate the Union Minister for Tribal Affairs taking cognisance of the request of the people of
Karnataka and the representatives of Karnataka. It was a long pending request of the Karnataka State Medara community
which was brought before this House by way of a Bill for amendment to the Constitution.

Sir, the Medara community in Karnataka is only 50,000. Their education percentage is only five per cent. Their main
occupation is bamboo craft. They move to forest to procure the bamboos. They are alone in the forest. They do this craft
and come to the city to sell. They do no have the assured market also to sell their products. They are even socially
backward also. They used to live on the footpaths and in the slums.

Sir, I must, once again, congratulate the hon. Minister because he has toured Karnataka. He listened to the people's
representatives, viz, Members of Parliament from Karnataka. He visited Chamrajnagar and Mysore also.

Sir, every year we are including many, many castes to the Scheduled Tribes list. The Central Government is giving
money also for that, but the follow up action is not so proper and effective. Whatever money is funded to the State
Government, because in the Federal system the State is the implementing agency, it is not satisfactory as far as my
knowledge goes.

Sir, in Karnataka there are other communities also in the list like Gonda and Raja Gonda in Gulbarga District,
Halumatha Kuruba in Coorg District. So, I would request the hon. Minister to take cognisance of these communities and to
see that they must be listed in the Schedule Tribe list.

Sir, yesterday, one of our Karnataka Members, Shri Pralhad Joshi, welcomed the Bill and he supported the Bill and
also spoke on the Bill. Sir, here one thing I would like to tell to this august House. On the one hand, our BJP people are
supporting the Bill but in Karnataka, the Senior Vice-President of the State Unit and the sitting Rajya Sabha Member and
the former Chief Justice of the State preferred an appeal before the High Court pleading that the reservation given to the
local body should be withdrawn. What is this double standard? (Interruptions) He is a sitting Rajya Sabha Member. He
preferred an appeal before the Karnataka High Court with a plea to withdraw the reservation policy in the local bodies. The
judgment is reserved and it has not yet come out. I do not know why they are having these double standard speeches
outside the House. They are following one policy inside the House and another policy outside the House. ...(Interruptions)



So, Sir, once again, I thank you and I thank the hon. Minister that within a short span of time he conceded our request and
brought it before this august House to consider our demands.

SHRI NARAHARI MAHATO (PURULIA): Mr. Deputy-Speaker, Sir thank you very much for giving me this opportunity to
participate in the discussion.

Sir, from yesterday till today, many hon. Members have participated in the discussion on the Constitution (Scheduled
Tribes) Order (Second Amendment) Bill of Karnataka. I support the Bill and it should be passed. But I would like to draw
your kind attention that this Bill is not going to give greater benefit to all the people. A comprehensive Bill should be
brought before this House because after Independence and before Independence, many castes were enjoying the facilities
of Scheduled Tribe and are in the category of the Scheduled Tribe. They were enjoying the facilities of the Scheduled Tribe
community. They were in the category of Scheduled Tribe. But it has been abolished and it has ended. After Independence,
after 65 years, what have we seen? There are more than five lakh people living in Purulia, Bankura and West Midnapore in
West Bengal. People belonging to the Deshwali Majhi caste till today are not getting the facilities of Scheduled Tribes.
Why? They enjoyed the facilities of Scheduled Tribe community till 1950 but it has been ended. Many movements and
agitations are being organised time and again and it is continuing. They are in the BPL category. Their educational
percentage is very low.

The Central Government earlier constituted a Commission and tried to include this Deshwali Majhi community in the
category of Scheduled Tribe but till today it has not been done. So, my humble submission to you is that the financial
position, economic position, cultural position of the Deshwali Majhi community should be improved. I draw the attention of
the hon. Minister to this and request him to include this category in the Scheduled Tribe category. The facilities meant for
this community ended in 1950, as I said earlier. Why has it been abolished? I do not know. So, it should be done.

Secondly, there is one more caste, Kurmi, Kudmi having a population of more than one crore. This community enjoyed the
facilities meant for the Scheduled Tribe people till 1932 in Purulia, Bankura and West Midnapore in West Bengal, and in the
Jharkhand, Chota Nagpur region and in some parts of Odisha — Mayurbanj and Keonjhar. They live near the forest, their
financial position, economic position is very low. They are in the BPL category. Their children are not entitled to get
education and the other facilities due to them. They could not get good education because of lack of finance. The Kudmi
people were in the category of Scheduled Tribes till 1932. But it has been abolished. It should be included and a Bill should
be introduced to this effect. So, a comprehensive Bill should be brought before the House. The Kudmi, Deshwali Majhi
should be included in the Scheduled Tribe category to enable their participation in higher levels. Their economic, social and
cultural conditions should improve.

As I said earlier, on the one hand, they live near the forest. On the other hand, till today they are not enjoying the forest
facilities, the right to forest land. I repeat that they are not enjoying the forest land facility. Many administrative hurdles are
there. They are coming in the way of improvement of these poor people. So, provision should be made so that these poor
people also enjoy the right to forest land. Though the law has been enacted in our country, till today, the poor people are
not enjoying the facilities.

Hence, my first point is that the Kudmi community should be included in the Scheduled Tribe category. The Deshwali Majhi
tribe category should also be included in the Scheduled Tribe category. The forest dwellers rights should be given to these
poor people.

With these words, I conclude.
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SHRI JAYARAM PANGI (KORAPUT): Thank you Mr. Deputy-Speaker, Sir. This august House is considering the Scheduled
Tribes (Amendment) Bill. Though it is exclusively relating to the State Karnataka, I support it and I wish to deliberate upon
the plight of the Scheduled Tribes community of Odisha.

Sir, I am representing the Koraput (ST) Parliamentary Constituency of Odisha. The undivided Koraput District alone has
more than 50 per cent of the Tribal population of the State. Many communities are not yet included in the Schedule.

As the entire country is aware, in the last Panchayat and Zila Parishad Elections, the entire Kashipur Block under Rayagada
district boycotted the elections and not a single nomination was filed, nor was a vote cast. The Jhodia community had
organized this mass movement. They have been demanding that the word "Paraja" was wrongly omitted by the
Government. As a result, they were not treated as ST but were declared as OBC. There is no Jhodia Community at all but it
is Jhodia Paraja since generations. They have been demanding addition of the word "Paraja" to Jhodia so that they may be
declared as a Scheduled Tribe. Since it is not being done, they are being deprived of all the benefits in a particular Kashipur
Block. I seek your indulgence for consideration of their plight.



Since 1978, more than 156 proposals were sent by the Odisha Government to the Centre. About 20 proposals were so far
responded by the Centre. Sixteen proposals were submitted for inclusion in the ST List of Odisha as a separate or new
entry; 136 proposals were submitted for inclusion in the ST list of Odisha as synonym of the existing communities in the ST
list. In about four proposals, the Central Government wanted more justification. Some communities like Jhodia, SA-A-RA,
Mani Dora/ Mana Dora/ Mane Dora, Sual Giri/Swalgiri (Shabar) were rejected without assigning any further study. The
State Government submitted it after due and proper examination and justification. The cases of Dora Community, Nuka
Dora, Anati Dora or Enati Dora are not being examined. Some time back the matter was entrusted to the Registrar-General
of India but it was only to kill time. Nothing positive was coming out of it.

Sir, although the hon. Prime Minister acknowledged my letter of 3™ February, 2011 vide his letter dated 08t" February
2011, but he has not yet conveyed any decision. The tribal communities of Odisha are looking forward to be benefited by
the decision of the hon. Prime Minister to include the Jhodia, Nuka Dora, Anati Dora/Enati Dora and the other communities
as are pending with the Government to include in the Schedule.

Sir, hon. Minister Shri Deoji is well aware of the problems of Odisha. Public mind is very much agitated. People have not
participated in the last Panchayat Elections also. Public agitation has taken place several times here. I request the hon.
Minister to do justice with the tribal community of Odisha who are deprived of their due. vw ara & dictar g, # aga smon w2ar §
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SHRI KODIKKUNNIL SURESH (MAVELIKKARA): Mr. Chairman, Sir, I thank you for having given me an opportunity to speak
on the Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2011.

First of all, I would like to congratulate the hon. Minister for bringing this Bill to include Medara community in the Scheduled
Tribe List in the State of Karnataka.

There are hundreds of communities in our country which are still demanding inclusion of their communities in the Scheduled



Tribe List which will entail them certain rights and reservations which are accruing to the Scheduled Tribes in the country.
These communities are yet to be included in the List of Scheduled Tribes though the State Governments have
recommended their inclusion in the Central List.

The Government of India has been bringing the Constitution (Amendment) Bills year after year in order to include certain
communities in the List of Scheduled Tribes. Thus, the population of Scheduled Tribes in the country is increasing with the
passing of such Bills. But it is a matter of concern that the Government of India has not increased the reservation quota
meant for Scheduled Tribes from the present seven and a half per cent though the population of Scheduled Tribes has
increased enormously.

From time to time, the Government of India has included many communities in the Tribal List. What is the employment
opportunity given to these tribal communities? The employment opportunity is not increasing. What about the fund
allocation? That is also not increasing. The present community that is included now will be cutting their facilities. Sir, I am
not against inclusion of any community in the Scheduled Tribes List. At the same time the reservation quota and also the
fund allocation must be increased, and only then the Scheduled Tribes will get justice. So, the reservation quota is not
increasing and the fund allocation is also not increasing but many communities have been included in the Tribal List. That is
the biggest problem for Scheduled Tribes in the country.

Many of the educated tribal youth are not getting employment because the reservation percentage is very small and the
number of applicants is more. So, this matter should be looked into by the Government.

Sir, many communities are now demanding their community to be included in the Scheduled Tribes List. Why? It is because
they want to enjoy the facilities that are being given to Scheduled Tribes. Due to political pressure and also to increase
their vote bank, the State Governments are recommending certain communities to be included in the List. So, the
Government of India must ensure as to whether these communities recommended by the State Governments are eligible
for inclusion in the Scheduled Tribes List.

15.00 hrs.

So, from the State Government's ruling alliance party, there may be a lot of pressure for inclusion of the communities
of their choice in the list of Scheduled Tribes. They may do so as they require support from other parties to remain in
Government. That is why the State Governments are recommending many of the communities for inclusion in the Scheduled
Tribes List. That is why I say that the Government of India should ensure that the communities recommended by the State
Governments are eligible or not to be included in the list of Scheduled Tribes.

Another important issue is regarding allocation of funds. It is most important for the Tribal Sub Plan. But the funds to the
Tribal Sub Plan are not increasing. Even the funds allocated to the Tribal Sub Plan are getting diverted. They are not
properly utilising it for the Scheduled Tribes. There is no mechanism for proper utilisation of Tribal Sub Plan. That is also a
very important issue and needs to be looked into.

Now, Sir, I would like to invite the attention of the hon. Minister about the tribal communities living in the forests. They are
connected with the forests. But the tribal youth is not getting any employment opportunities in the forests. I would cite just
one example of my State Kerala. During the time of Mr. A.K. Antony as the Chief Minister of Kerala, 300 tribal youths were
appointed as Forest Guards. If it is continued everywhere, their problems will be solved. Now, every year, the Government
of Kerala is appointing 300 to 400 tribal youths as the Forest Guards in the forests of Kerala. Why can this practice be not
followed in the other States of the country where forests are there?

The unemployed youth from tribal community are joining naxalite movement and becoming naxals. Why? It is because they
are not getting any employment; they are not getting any consideration from the Government. Therefore, the Government
of India should consider providing sufficient number of employment opportunities to these tribal youths.

Finally, Sir, I come from Kerala. In Kerala, specially in the Southern Districts of Kerala, there is one community called as
Vetar community. Somewhere they are called as Gigi Vargas Malai Vetar community. The proposal regarding including of
this community in the Tribal List is already before the Government of India. Recently, I had raised this issue in the Lok
Sabha. I had got a reply from the hon. Minister that 'the State Government is not recommending for inclusion of this
community in the list of Scheduled Tribes.' But I think, the Minister is misleading because the Government of Kerala has
recommended several time for inclusion of the Vetar community in the Scheduled Tribes List. But unfortunately, the hon.
Minister has replied me saying that 'the State Government is not recommending for inclusion of the Vetar community in the
List of Scheduled Tribes.' But that is not correct.



Therefore, I would like to request the hon. Minister to kindly again consider this issue of including the Vetar community in
the Scheduled Tribes List. In the last Parliament Session, there were hundreds of tribal people from Vetar community who
came to Delhi and had the march to the Parliament. The Vetar community in Kerala is cent per cent genuine; and it should
be immediately considered for inclusion in the Scheduled Tribes List.

Therefore, the hon. Minister may consider Vetar community of Kerala in the list of Scheduled Tribes.

With these words, I conclude.
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DR. PRABHA KISHOR TAVIAD (DAHOD): Deputy Speaker, Sir, Thankyou very much for allowing me to speak on the very
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Sir, I support the Bill. We have to see that the Scheduled Tribes, who are living in tribal areas, are also not getting the
benefits of being Scheduled Tribe.

I am a tribal lady. My constituency is a seat reserved for Scheduled Tribes, having seven MLA segments. Only one of it is an
open seat. According to the new delimitation, Santrampur MLA seat of Panchmahal district is converted into a Scheduled
Tribe seat.

According to the Census of 2001, the total population of Kadana Block is more than 1,10,000 and the Scheduled Tribe
population is more than 80,000. Similarly, the total population of Santrampur Block is more than 2,19,000, whereas the
Scheduled Tribes population is more than 1,57,000.

I want to draw the attention of this august House and that of the hon. Minister towards the current situation of these MLA
segments.



The MLA seat in the Block of Kadana and Santrampur is a Scheduled Tribe seat.

In respect of District Panchayat seats, all three seats of District Panchayats in Kadana Block are of Scheduled Tribes.
Similarly, all five seats of District Panchayats in Santrampur Block are of Scheduled Tribes.

So far as Block Panchayats are concerned, Kadana is having 17 seats of which 12 seats are for Scheduled Tribes. In
Santrampur, the total seats of Block Panchayats are 25 of which 21 are for Scheduled Tribes.

In case of Gram Panchayats also, there are 41 seats of Sarpanch in Kadana Block, of which 37 seats are for Scheduled
Tribes. The total number of members of Gram Panchayat in Kadana is 324, of which 246 are Scheduled Tribes members. In
Santrampur Block, the total number of Sarpanchs is 63, of which 60 seats are for Scheduled Tribes. Out of the total number
of 541 members of Gram Panchayat in Santrampur Block, 489 members are of Scheduled Tribes. This is the prevailing
situation in Kadana and Santrampur Blocks.

I would like to say that the students of these blocks are getting scholarships, school uniforms, bicycles and all other
benefits of the Scheduled Tribes in primary as well as in secondary schools. Both the Blocks are getting Tribal Area
Development Fund, that is, TASP grants. But, when they ask for the Tribal Caste Certificates, in spite of giving all the
required documents, they are not getting these certificates.

While the grandfather and the father have Scheduled Tribe Certificates, their son or daughter is not getting this certificate.
The mother is from the Scheduled Tribe and is elected as a Sarpanch; the father is from the Scheduled Tribe, but still their
children are not getting the Scheduled Tribes Certificates. Even the officers of the community are harassed in the name of
scrutiny of caste certificates; they are suspended from their services and on the retirement day, they are given notices in
this regard.

These cases have gone to the Court and they have been confirmed as Scheduled Tribes. But, what about the mental stress
that they are undergoing and the wastage of time?

I am not pleading for those who are non-tribal people and are trying to get the certificates, but I am pleading for those real
Scheduled Tribes, who are not getting the caste certificates in time and are not able to go for further studies. They are
deprived of all other tribal benefits.

I will urge upon the hon. Minister to instruct the State authorities to issue the caste certificate of Scheduled Tribes at the
time of admission in primary school so that one can prevent harassment to get other benefits meant for the Scheduled
Tribes in future.

I am pleading for the people residing in the surrounding area of Kadana Dam, which was constructed in 1964-65 in Kadana
Block. Most of these are poor tribal people, who have migrated there because of submersion of their land in the Kadana
Dam. They are given nominal monetary compensation instead of land. We have all the records. These poor tribal people are
staying in the nearby hilly area of Kadana Dam.

Though there are two GWSSB plants, namely, Kadana and Bhanasimal water supply schemes for providing drinking water to
people staying in clusters, these poor Tribes are not getting drinking water even in the radius of 10 km. The GWSSB has
declared this area as Red Zone from the point of view of drinking water. This Kadna Dam water is taken up to Mehsana,
about 500 kms. by Sujalam Suflam Canal of Gujarat for which the approval was taken saying that they will take only the
overflowing water of the river in the monsoon season. But, I am sorry to say that they are taking away the water from the
baseline. I have got the record to show that they have released the dam water in the months of January to May. They are
just wasting it in the road-side gutter to increase the ground water level of Mehsana and surrounding areas; but the people
of Kadana and Santrampur are not getting the drinking water.

I would like to say one more word that the land of the poor Tribes are taken away; our water is taken away; now they have
planned to take away the Scheduled Tribe Caste Certificate. Sir, through you I would like to draw the attention of the
Minister and urge upon him to please look into the matter of Scheduled Caste Certificate; water for drinking and irrigation
purposes and help the poor.

Thank you for having allowed me to raise these points pertaining to my Constituency.



15.16 hrs (Dr. Raghuvansh Prasad Singh in the Chair)

SHRI BASU DEB ACHARIA (BANKURA): Mr. Chairman, the assurance given by the Government in the past, may be by UPA-
I, that a comprehensive amendment Bill will be brought before the House to include some of the Scheduled Tribes and the
Scheduled Castes who have been left out, has not been considered. Now, there is one long-pending case in West Bengal,
particularly in the Maoist affected three districts of south West Bengal — Purulia, Bankura and West Midnapore. There is
one Deswali Majhi community. Prior to 1952 they were recognized as a Scheduled Tribe. But, that recognition was
withdrawn in 1952. These Deswali Majhis are there in the neighbouring State of Jharkhand where they are recognized as
Scheduled Tribe. But they are not so recognized in the State of West Bengal.

When the case was examined by the State of West Bengal, it was referred to the Cultural Institute, whose responsibility is
to undertake study, visit the districts and submit the report to the State Government. The Cultural Institute undertook the
study, visited the three districts. They even went to the villages and then submitted their report recommending that the
Deswali Majhis whose population is only three lakhs, should be recognized as a Scheduled Tribe and included in the list of
Scheduled Tribes in the State of West Bengal. The Government of West Bengal also recommended strongly and sent it to
the Central Government, most probably in 2003, where it continued to be pending.

Then suddenly, I was told that the Registrar General of India had rejected the recommendation of the State Government.
Once the State Government recommends to include any community as Scheduled Caste or Scheduled Tribe, it should not be
rejected by the RGI. The RGI has rejected arbitrarily, without giving any reason, the recommendation of the State
Government of West Bengal.

I know that this community is socially, educationally and economically most backward and most of them are landless
people. In spite of that and in spite of a favourable recommendation made by a Parliamentary Committee, the Committee
on Petitions, to include Deswali-Majhi community as ST, it has not been done. So, I would request the hon. Minister to
consider to include Deswali-Majhis, who were recognised as ST prior to 1952 and who are in the three districts — Purulia,
Bankura and West Midnapore — of West Bengal, as ST so that they would be able to get all the benefits which are being
provided to ST people.
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DR. PRASANNA KUMAR PATASANI (BHUBANESWAR): Hon. Chairman, Sir, I would like to participate in the discussion on
the Bill further to amend the Constitution (Scheduled Tribes) Order, 1950 to modify the list of Scheduled Tribes in the State
of Karnataka.

I would like to draw the kind attention of the hon. Minister, through you, to my Constituency where the biggest lake of Asia,
namely, the Chilka Lake is there. Besides this, the Bangladeshi refugees have settled. There they are oustees, and they are
devoid from getting all the facilities and constitutional rights. We have even failed to issue them certificates. They are
Pundra and Namasudras; and there are more names also. Those people are debarred from getting all the certificates. They
have already submitted one memorandum to the hon. Minister. That is about Namasudras.

I would like to inform the hon. Minister, through you, Sir, that there are seven lakh people belonging to the Saara
Community, who are living in 11 coastal districts under the Odisha State. However, they have not yet been given facilities

meant for the tribals either by the State Government or by the Central Government. Before 2000, the Saara Community was
getting all the facilities meant for the tribals, as their community name was synonymous with Shabar Community. Actually,

they belong to Shabar Community, but their name was wrongly written as Saarain the land records by the Revenue
Department of Odisha.

Further, the ST & SC Development Department of Odisha vide letter No. 40728, dated 26.10.2010 submitted a fresh, broad-
based ethnic status study report for inclusion of Saara Community in the ST list of Odisha State. The hon. Chief Minister of
Odisha wrote a letter to the hon. Minister of Tribal Affairs, Government of India, vide D.O. letter No. UM33/2011-109/CM,
dated 30.05.2011 recommending the inclusion of Saara Community in the ST list of Odisha through a Presidential Order.

The hon. Minister belongs to a high tradition and heritage, particularly your Kingship is honoured in the world by the title of
‘Gajapati. Nowhere in the world, be it in London or Japan, can you see this kind of title. You are a devotee of Lord
Jagannath. Lord Jagannath is the Lord of the Universe. In the biggest temple that we have, there is the biggest flag
announcing patitapavana bana, meaning 'the greatest tribal of the Globe'. When my Lord is an Adivas/ or Adivasi Devata,
we, in other words, are all tribals. When I announce that we have a sovereign tribal Devata and we are trying for
sovereignty, let us make India vital by the inclusion of my appeal in regard to the inclusion of these Communities in the list.
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same Community. In some places, they are called as ' Meda’ and in some other places, they are called as ‘Medara’. Since
'"Meda'and 'Medara’ are synonymous, they should be treated as Tribals is the gist of this Constitution (Amendment) Bill.
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(Interruptions )+

SHRI M. ANANDAN (VILUPPURAM): Sir, I thank you for giving me the opportunity to speak. At the outset, I welcome the
Bill for the inclusion of the Madera community in the List of Scheduled Tribes.

I draw the attention of the hon. Minister to the plight of the community by name 'Padugas' who are living in Ooty,
Tamil Nadu. Padugas of Nilgiris District, Tamil Nadu are considered Hill people. Their devotion and tradition reflects the
ancient tribal characteristics. Padugas have the ancient dialect called as 'Padugu’. They do not have any script for 'Padugu’.
'Padugu’ dialect is the cultural identity of their community on the Hills. In the census of 1931, Padugas were classified as
tribes. There is an urgent need to include them in the List of Scheduled Tribes.

The State Government of Tamil Nadu has written a letter to the Central Government in this regard in 2003. A letter
has again been written on 28.07.2011 to the hon. Prime Minister for the inclusion of 'Padugas’ in the List of Scheduled
Tribes. This is an issue which has been pending for a long time. The views of the Tamil Nadu Government have also been
obtained. Considering the representation of the said community and the request made by the hon. Chief Minister Puratchi
Thalaivi Dr. Jaylalithaji, I appeal to the Central Government to take immediate action for the inclusion of this community.
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SHRI PRABODH PANDA (MIDNAPORE): Sir, at the very outset, I welcome this Bill.

While supporting this Bill, I would request the hon. Minister to bring forward a comprehensive legislation, as several
communities are left out of this List. They are not recognized. I am coming from West Bengal; I would like to tell you about
some Communities like Kole; during our student days, we used to learn Kole as the Scheduled Tribe. But it is not being
recognized as a Scheduled Tribe in West Bengal.



The same is the question related to Mahali. Other communities are also there. So, I want that the Minister should very
soon bring forward a comprehensive legislation to include not only these two communities, but also other communities
which are left out.

The other problem is with regard to issuing of the ST certificates. Particularly in the case of cosmopolitan cities and towns,
people from different ST communities are coming from different parts of our country. In their original States, they are
recognized as the Scheduled Tribes, but in that particular cosmopolitan town or city, the respective State does not include
that community as the Scheduled Tribe. This is happening and this is a matter of concern particularly in the town of
Kharagpur. A good number of people are coming from the Southern States like Andhra Pradesh, Kerala, etc. They are
treated as Scheduled Tribes in Andhra Pradesh or Kerala; but their communities are not included as Scheduled Tribes in
West Bengal. What is happening as a result of this is the SDO is not in a position to issue Scheduled Tribe Certificates to
them. This problem should be addressed properly. I think we should have a rider in this regard and I would request the
Minister to give instructions that if any person of Scheduled Tribe origin, whoever he may be, coming from any State asks
for the Certificate, the respective SDO should recognise him, acknowledge him and issue him the Scheduled Tribe
Certificate.

The third point is with regard to the language. We are very happy that this august House has adopted the Resolution that
Santali language based on Ol Chiki script has been recognised. But there are other huge number of tribal communities,
particularly the Mundari community which is not in a very small number. Their language is somewhat different from the
Santali language. So, all these things should be addressed properly. I think in the coming days, very soon, the Minister will
bring in a legislation covering all these things. With these words I wholeheartedly support the Bill.
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THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO): Thank you,
Mr. Chairman. At the outset, I would like to thank all the Members who have participated in this discussion. I think more
than 42 Members have participated in this discussion.

In fact, this subject is being discussed in this House almost after a decade as the hon. Member has just said. A correction
was made in one of the earlier Sessions but discussion could not take place as the Bill was hurriedly passed.

I would also like to thank the Chairman and Members of the Standing Committee who gave the Report expeditiously after
completing it into the inter-Session period, as a result of which I have been able to take up this Bill today.

16.04 hrs (Shri Arjun Charan Sethi /in the Chair)

While initiating the discussion, hon. Member Shri Pralhad Joshi had expressed concern that this particular issue -
which was actually an aberration and needs to be corrected - was pending and it took almost ten years to come to the floor
of this House. He had also expressed a great anguish about the fact that the students will not be able to take advantage of
this unless the Bill is quickly passed in both the Houses of Parliament and notified by the President. Without malice to
anyone, I would like to most humbly submit that I introduced this Bill in the last Session of Parliament and it was due to
disturbances in the House that this Bill could not be taken up during the last Session of Parliament. As a result of which, the
Bill was sent to the Standing Committee and the moment it came back, it is here before us today.

I think it is time that Members from all sides of this House should realise that sometimes, may be inadvertently, important
issues like this which pertain to the future of the children belonging to the weaker sections can also get delayed because of
disturbances in Parliament when Parliament is adjourned abruptly for a long period of time. However, I am glad that I have
been able to bring this Bill before the House today.

I would first like to say that perhaps discussion on this subject has not taken place for a very long time. I would like to
apprise the hon. Members of this august House about certain procedures that have to be followed and that have been done
till date with respect to the inclusion and deletion of Scheduled Tribes.

Now many Members have expressed the concern about the fact that some tribes which are recognised in one State are not
recognised in other States. This is a fact. In fact, in the same State, there are certain tribes which are recognised in some
districts and not in other districts. This issue has been raised by some of our colleagues from Tamil Nadu about a particular
community.

So, the fact is that as far as inclusions or deletions are concerned the procedure is same for both. Unless proposals come
from the State Government, it is not possible for me to take up the issue suo motu. We have to keep in our mind the
federal structure of our Constitution. In deference to federal aspects and certain powers which every State Government
has, this procedure has to be followed.

You are aware that every State has its own State List. It is not the Central List that we have. Every State has its own List
and it is based on the recommendation of the States that we take up these matters. Once it comes to the Ministry of Tribal
Affairs, we refer it to the Registrar General of India. Many Members have referred to this procedure. Now the Registrar
General for Census has to give its clearance. In many cases, when it is rejected by the Registrar General, we refer these
cases back to the State Governments asking them for clarifications or further information regarding certain communities.
There have been delays in this process but I can assure you that as far as my Ministry is concerned, we will keep reminding



them and we will do our best to ensure that these matters are expedited. But I must also hasten to add that this is not
entirely in the hands of me or my Ministry. We, however, pursue it.

Once it is cleared by the Registrar General of India, then it has to be referred to the Natinal Commission for Scheduled
Tribes. Earlier, as you know, it was the National Commission for Scheduled Castes and Scheduled Tribes and it has now
been bifurcated. Today, we refer it to the National Commission for Scheduled Tribes. Once it is cleared from there, then it
comes to my Ministry and after which the Parliament has to take a call on the matter.

So, this is the procedure that is followed till today. In our kind of federal set up, I do not think it will also be proper for the
Central Government to suo motu take up issues and either include or delete any community from the list of Scheduled
Tribes.

Several Members including Shri Shailendra Kumar, Shri Baju Ban Riyan, Shri Dhananjay Singh, Dr. Raghvansh Prasad Singh,

Dr. Nishikand Dubey, Shri Lalu Prasadji, Shri Mahato, Shri Prabodh Panda, have pleaded for a comprehensive legislation to

cover the entire country. A comprehensive legislation to cover the entire country means, I have to wait for all the States to
send their proposals and recommendations. Case specific studies are made separately for each communities. Study and
recommendation may come for one community but for other communities it may take a longer time. So, if I have to wait for
all the communities to be recommended by all the States and Union Territories, I do not know if such a comprehensive Bill
will come at all. It is not practical that way. Therefore, a comprehensive Bill though sounds good and attractive but in the
circumstances I do not think it is possible to bring in a comprehensive legislation.

Some hon. Members have suggested the setting up of a Special Commission on Tribal. As I had already mentioned, there is
already a National Commission for Scheduled Tribes and I do not think setting up of a Special Commission for this at the
national level will serve any purpose. This may delay the process still further. There was one constitutional issue raised by
Dr. Nishikant Dubey. He referred to article 339 of the Constitution and said that Union Government could initiate action on
this matter. Now, I would like to inform this august House through you that article 339 of the Constitution, as its marginal
head itself suggests containing provisions regarding control of the Union over the administration of the Scheduled Areas
and welfare of the Scheduled Tribes. Article 339 (ii) provides that Executive power of the Union extends to giving directions
to a State as to the drawing up and execution of schemes specified in the directions. It has to be essential for the welfare
of the Scheduled Tribes. It is pertinent here to note that this article here speaks of Executive power of the Union
Government to give directions with respect to the welfare schemes of Scheduled Tribes which also implies that this is
meant for those who have already been declared as Scheduled Tribes. This article 339 of the Constitution cannot be applied
for inclusion or deletion of tribes. That power flows from article 342 of the Constitution and hence as far as article 339(2) is
concerned, from here we can issue directions to ensure that the welfare schemes and other pertinent matters are properly
carried out in the Scheduled Areas. But this also pertains to those who have already been recognised as Scheduled Tribes.

Several Members have raised several issues and I will make my best efforts to reply to the points raised by my colleagues.
Shri Jaiprakash Hegde, an hon. MP from Karnataka had requested that Koroga and Kurubi tribes be treated as primitive
tribal groups. I would like to inform the hon. Member that the Koroga community is already recognised as a primitive tribal
group. But as far as this nomenclature is concerned, in the year 2008 a decision was taken not to include any tribes with
the primitive tribal group until the National Tribal Policy is framed because there are no specific guidelines or norms to
ensure that actually the most deprived people are included in this. I would like to take this House into confidence and would
like to inform the hon. Member that I am in the process of finalising the National Tribal Policy and while doing so I would
certainly address this question regarding the norms and guidelines with respect to primitive tribes and groups. Shri Dhurv
Narayan, MP had also requested that the Soliga community be included in the primitive tribal group. This matter will also be
taken up once the Ministry finalises its views on this particular thing.

Sir, Shri J.K. Ritheesh and Shri P. Lingam, both Members from Tamil Nadu, had referred to a particular community, the
Kattunaicker community, which is recognized as a Scheduled Tribe only in two districts of the State. I had initially
mentioned that this anomaly also exists and they are not recognized as a Scheduled Tribe in other districts of the State. I
myself have not been able to understand the logic behind this but I shall ask the State Government of Tamil Nadu regarding
this aspect. Once we get the recommendation from the State Government and once the proposal comes from the State
Government, certainly, on our part, we will do whatever we can to ensure that the Kattunaickers are also included as a
Scheduled Tribe in all parts of Tamil Nadu.

Shri Hassan Khan, Member from Jammu and Kashmir had yesterday mentioned about the Pahadi community.

MR. CHAIRMAN: He is from Ladakh.



SHRI V. KISHORE CHANDRA DEO: Ladakh is a part of Jammu and Kashmir. His constituency is Ladakh and he is an MP
from Jammu and Kashmir. You are referring to his constituency. I am referring to his State because this problem is there in
other parts of the State also.

There is a community called the Pahari community. As far as this community is concerned, I think the State Government of
Jammu and Kashmir has been asked to provide further justification and submit a study report. As soon as we receive that
from the State Government, we shall proceed further as far as this community is concerned. I would be glad if the hon.
Member pursues the State Government to see that it reaches us as soon as possible.

In Ladakh region, the RGI did not support the inclusion of Aga community in the list of Scheduled Tribes. The rejection has
been intimated to the State Government. If the State Government sends us further reply giving us the reasons for justifying,
we shall again refer it to the Registrar General of India.

Regarding request of several communities of UP and Bihar, I would like to mention that as far as Kole community is
concerned, Shri Rewati Raman Singh and many others have referred to this particular community. The RGI's comments
have been referred to the State Government for additional information and further justification. If you could ensure that the
State Government quickly sends back the reply with justification and clarification that the RGI has asked for, we shall again
send it to the RGI with a request to see that the matter may be considered.
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SHRI V. KISHORE CHANDRA DEO: Initially, I had mentioned that the community which is recognized as a Scheduled Tribe
in one State need not be necessarily recognized in another State. So, the Kole community being recognized in another State
does not automatically give the community the right. It may be justified but it does not automatically give them the right to
gain the Scheduled Tribe status in another State. It has to be justified by that State.

For example, I just mentioned about Kattunaicker community in Tamil Nadu. Tomorrow, even if they are recognized as a
Scheduled Tribe in the whole of Tamil Nadu, it does not mean that the neighbouring State of Andhra Pradesh to which I
belong to will also include them in its list of Scheduled Tribes. So, this is a case-by-case, State-by-State, method that is
being followed.

As I mentioned earlier, every State has its own list of Scheduled Tribes . So, UP has to send its justification and the
moment I get, we will send it to the RGI with a clarification by the State Government.

There are several communities in the country. As far as Bihar is concerned, I think there are one or two communities
which are pending with the RGI but nothing is pending with the Ministry so far.

Dr. Raghuvansh Prasad Singh, when he spoke yesterday, had mentioned that this was earlier a part of the Home
Ministry. Yes, it was. From Home Affairs, the Tribal Affairs went to the Ministry of Social Welfare. From the Ministry of
Social Welfare, it has been separated and now a separate Ministry for Tribal Affairs has been formed. Most of the
documents and papers have been sent to us by the Ministry of Home Affairs and also by the Ministry of Social Welfare. If
there is any specific case regarding Bihar, which the State Government has forwarded to us the hon. Member may kindly
get me that and I will pursue it further and let him know the status as far as that community is concerned.

I think hon. Member from Betul, Shrimati Jyoti Dhurve has raised the issue of pataria community in Madhya Pradesh and

Chhattisgarh also. Now, this has been referred to the Registrar General of India on 215t of January, 2010. I mean it is a long
time. It is more than two and a half years. It still has not yet come. I will certainly take it up with the Registrar General of
India and request him to send his findings to us. ...(Interruptions)

I have got the list of almost all the communities of various States. I have also got their status. I do not want to take the
time of the House. But if you want, I can give the status of the most of the requests that have been made. As far as Ko/
community is concerned, I have already said it has gone for justification to the State Government. Shri Dhananjay Singh has
also raised the issue of Gond and Ko/ communities. Shri Bhudeo Choudhary has raised the issue of Bhuinya and Tushar
communities. The State Government has not submitted the proposals for the inclusion of these communities as yet. I have
already spoken about Tamil Nadu. Shri Baju Ban Riyan spoke about Riyan community, which is there in other States apart
from Tripura. As I have mentioned earlier, Shri Baju Ban Riyan, it will not be possible to take it up in a consolidated
manner. But if there are any requests from those States regarding the inclusion of Riyan community, certainly we shall
process the matter and see what we can do.



Hon. Members from Odisha also raised certain issues. Odisha has sent a list of 167 names that need to be included. Out of
these 167, most of them are already pending with the Registrar General of India. Some have been sent back to the State
Government and the State Government has still not replied. You have specifically asked about the sara community. I have
had representations from different sections of people, like from the State Government, from the leaders of the Tribal
Associations, etc. for inclusion of the sara community. I think the Registrar General had written back to us and we have
referred it to the State Government. As soon as the State Government sends the clarification, we shall again process the
matter and send it to the RGI for his comments. ...(Interruptions) A fresh proposal about the sara community has been

sent to the State Government on the 6t of March, 2012. That is just two months back. As soon as we get the response of
the State Government, we will process it.

MR. CHAIRMAN: Hon. Minister, if you go on replying to each and every Member, then it will take a lot of time. Instead you
can send your reply to them separately.

SHRI V. KISHORE CHANDRA DEO: Mr. Chairman, as I told you, since this matter was not discussed for nearly a decade,
many hon. Members have expressed their views. So, I thought whatever materials I have I will share it with them.

MR. CHAIRMAN: Mr. Minister, why do you not write personally to them?
...(Interruptions)

SHRI V. KISHORE CHANDRA DEOQ: Sir, I will write back to them. If I remember right, the Doras are also still pending with
the Registrar General of India. As soon as we get his comments, we will send them to the State Government for clearance
and we will proceed further in the matter.

Sir, several other suggestions have come. I have made a note of suggestions made by the hon. Members. As soon as I get
any further information, I shall write back to the hon. Members and inform them of their respective positions as far as the
tribes they have referred to are concerned. ...(Interruptions)
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MR. CHAIRMAN: Please sit down. Please hear the hon. Minister.
...(Interruptions)

SHRI V. KISHORE CHANDRA DEOQ: Sir, as soon as I am able to collect the information, the latest status; I will inform the
hon. Members. ...(Interruptions)

DR. M. THAMBIDURAI (KARUR): Sir, I want to raise one point. Even though the hon. Minister is taking suggestions from
the State Government and forwarding them to the Registrar General of India, generally most of the these things are
rejected by the Registrar General of India. What the hon. Minister can do is that he can persuade the Registrar General to
see that it is cleared and approved. When the State Government recommends and you are also recommending, then what
is the point of rejecting it by that Officer? Then, what is the use of the Parliament? ...(Interruptions)

MR. CHAIRMAN: That is the usual procedure being followed.
...(Interruptions)

DR. M. THAMBIDURAI: The procedure may be there, but when the State Government recommends and his Ministry also
recommends, then why he is rejecting? ...(Interruptions)

MR. CHAIRMAN: That is the usual procedure. If we can change it, then it is a different thing.
...(Interruptions)
MR. CHAIRMAN: Please sit down.

SHRI V. KISHORE CHANDRA DEO: Sir, you will appreciate the fact that most of the tribes which have been already
included has been recommended by the RGI. This is the procedure which has been followed from the beginning. So, it is not
correct to say that every case is rejected. But when a case is rejected, I have already told the hon. Members that along
with the comments of the RGI, I will send it to the State Government and wait for their justification reply. We will pursue it
further. We will certainly do that on our part. That is the procedure as per the rules which have been laid down. Unless the



Parliament change it, I will have to but follow the procedure and norms which have been laid down. ...(Interruptions)
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MR. CHAIRMAN: Hon. Minister is answering to the queries of the hon. Members. Please sit down. Nothing else will go in
record.

(Interruptions )+
MR. CHAIRMAN: Please sit down. Nothing is going on record.
(Interruptions)*

SHRI V. KISHORE CHANDRA DEO: These discrepancies do exist. I have already said about it in the beginning. This is a
State subject and the States will have to take a call on this. Once it comes from them, I have no problem as far as I am
concerned.

Sir, now I commend the Bill to the House.
MR. CHAIRMAN: The question is:

"That the Bill further to amend the Constitution (Scheduled Tribes) Order, 1950 to modify the list of Scheduled
Tribes in the State of Karnataka, be taken into consideration. "

The motion was adopted.
MR. CHAIRMAN: The House shall now take up clause by clause consideration of the Bill.
Clause 2 Amendment of part- VI of Constitution
(Scheduled Tribe) order 1950
MR. CHAIRMAN: The question is:

"That Clause 2 stand part of the Bill."

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 Short Title

Amendment made:
Page 1, lines 2 and 3,
For"(Second Amendment) Act, 2011",
substitute "(Amendment) Act, 2012". (2)

(Shri V. Kishore Chandra Deo)
MR. CHAIRMAN: The question is:
"That Clause 1, as amended, stand part of the Bill".

The motion was adopted.



Clause 1, as amended, was added to the Bill.

Enacting Formula
Amendment made:
Page 1, line 1,
for "Sixty-second",
substitute "Sixty-third". (1)
(Shri V. Kishore Chandra Deo)
MR. CHAIRMAN: The question is:
"That the Enacting Formula, as amended, stand part of the Bill."
The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Long Title was added to the Bill.
SHRI V. KISHORE CHANDRA DEO: Sir, with your permission, I beg to move:
"That the Bill, as amended, be passed."
MR. CHAIRMAN: The question is:
"That the Bill, as amended, be passed."

The motion was adopted .



